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Anand Prakash Tiwari. son of .Sri Hari Kishor Tiwari. 
R/o Village Rasoolpur. Post Ram !-{agar Bhojpur. Dist­ 
rict Pra tapgarh. 

-2PlicamLt 
By Advocate Shri H.P. Pandey 

Versus 

l. Union .of India through General Manager. Northern 
Central Railwayr.iAllahabad. 

2. Divisional Rail Manager. Allah 1:a.d Division.­ 
No~ern Rail way. Allahabad. 

3. Divisional Operating Manager. llahatad Division. 
Northern Railway.Allahabad. 

&. Divisional Personnel Officer. llahaba.d Division, 
Northern Railway. Allahal:ad. 

Respondents 
By Advocate Shri A.K. Gaur. 

0 RD ER ( Oral ) - - -.- 
By Hon'ble Mr.s.K.I. Naqvi, Memrer (~) 

The applicant has come up seekirg relief 
I 

to the effect that the respondents be directed to 

send. the name of the applicant for absorption in 

pursuance of Railway Board's circular dated 03.9.96 

and also to re-engage the applicantTas the juniors 

to the applicant having less w:>rking days, have 

already been re-engaged. 
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2. As per ~pplicant • s case he w::>rked as 

casual labour in the year 1977l.78 for more than 

162 days and thereby acquired the status of temp­ 

orary employee in the railways. He also worked 

during 1988-89 Ln Kumbh Mela. He received a letter 

dated 09.4.1996 by D.R.M. Northern Railway, in which 

he has been communicated that his name has been 

entered in~Live Casui-al Lalx>ur Reg ster at serial 

number 11 with computer serial number 4709. For 

not being re-engaged for sufficien long time. 

applicant filed o .A. before· the Tr buriaL, which 

was decided on 23.3.1995 with the direction that 

the applicant be considered for re-engagement in 

preference to the casual labours w ose names occ­ 

urred below the serial number oft e applicant~in 

( 

the Live-Casual Labour Register. s per applicant's 

claim. juniors to him having lesser number of working 

days, were engaged ignoring the claim of the applicant 

therefore. he knocked at contempt side, which was 

decided on 13.9.96 and the respondents were dis­ 

charged on the ground that the applicant could no t, 

substantiate that juniors to him were re-engaged. 

As subsequent development, the applicant came acros~· 
' 

a news item according to which the Railway Minister 

made a s'tatement in the Parliament, that 56.000 casual 

labours will be re-engage~ and their,services will be 

regularised and in pursuance of this statement. Rail- , 

way Board issued circular dated 03.09.96. The appli­ 

cant made a representation in the light of this cir­ 

cular with the request that his name be sent for 

screening to regularise his services, but the auth­ 

orittes did not recommend his name and being aggrieved 

of this posi tiop.. , he has come up before the Tribunal. 
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3. The respondents have contested the case 

filed the counter-reply with specific pleading that 

no junior person to the applicant has at all been 

engaged by the respondentsaand it is wrODJ to say 

that juniom to the applicant have been given app­ 

ointment ignorib,J his claim. 

4. Heard the lsarned counsel for the parties 

and P= rused the record. , 

s.a During the course of arguments, 

Shri H.P. Pandey, learned counsel for the appli~ 

cant presented a copy of letter· dated 09.10.1998., 

s~me be kept on-record. 

6. It is quite evident from perusal of ann- 
(li t.) 

exure A-1 dated 09.04.96 from D.R.M • .l Northern Rail-· 

W¥Y(~~~T+ Allahabad that the name of the applicant 
1--i.·~ 

has been entered at serial no.11 of)Casual Lalx>ur 
$-. . 
~e Register of Chief Controller/Northern Rail.....e.y, 

Allahabad with correspondirg computer serial no.4709 

and it has been clearly mentioned therein that when­ 

ever screening for group 'D' category post for 

Traffic and Corrunercial department is carried out 

in future,. the applicant \'Ould be considered alon;J­ 

with other eligible candidates from the Casuioal 

LabOur Live Register. 

7. There is nothing speci fie from the side 

of the applicant that after issue of above letter 

dated 09.4.96(annexure A-2) any scr~enin;;J has been 

done for regularisation against regular group 'D' 

•••.• pg.4/- 
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vacancies and-thereby there is nothirg to.show 

that there ·is any development after the Tribunal's 

decision in the earlier filed O .A. or the conseqent­ 

ial contempt proceedings to give rise to any cause 

of action. 

a. So far as Railway Board's circularedated 

03.09.96 is concerned, it relates to those who were 

on roll by December, 1997, which 

with the applicant. 

s not the position 

-; 

9. For the ab:>ve,'the relief sought for cannot 

be granted. The o .A. is dismissed according! Y» No 

/ or.a.er as to costs. The applicant may ee"come up, 

again ttlen a fresh cause of action arises. 
-... 
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C'k s.. ~ 
ember (J) 

IM .M., 
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